
o [ 33e3 ]

IN THE HIGH COURT FOR THE STATE OF TELANGANA.' 
AT HYDERABAD

(SPecial Original Jurisdiction)

WEDNESDAY, THE TWENTIETH DAY OF MARCH

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTIGE ALOK ARADHE
AND

THE HONOURABLE SHRI JUSTICE ANIL KUMAR JUKANTI

WRIT PETITION NO :26401 oF 2011

AND
1

Between:
AndhraPradeshlndustriallnfrastructureCorporationLimited(APllc)Retired
Emolovees werrar" doli"iv, 

"J' i"s'"t"-..ipgtly with Rbgistration. No'

bil5o:b, 
"i,i 

tn' iti-biri # ii'do-ruo "o+-+s 1 r orAJ l ; Krish na Nasar .colo.ny,
Ooo: Gandhi Hospita[ ir'f,if'"t"U'0, Secunderabad-8O rep' by its Vice

C[Iirran, Sri SYed Fahimuddin Ahmed'

...PETITIONER

Andhra Pradesh lndustrial lnfrastructure Corporation' Limited (APllC)'

parisrama Bhavan, otrr rroor,'fliiiiJioagh'htd;ruad - 500004 Ri:p bv its

b#i;;il& M;na6ing Director, sri B R Meena' IAS '

Telanoana state lndustrial lnfrastructure colporation Limited (TSllc), Rep' by

iiJ'fii;'"ATd'il;t"oi, p*it,im Bhavan, 6tn Floor, Bahseer Bash'

Hyderabad - 500 004

IResoondent No.2 is impleaded as per Court Order-dated.2^O'03'2024' Vide lA

lii,Ii'i'iti'itw-i:urp.i'i5.ssog "i zbt5 in wP No'26401 of 2011)

...RESPONDENTS

2

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in tne itfiOavit filed therewith' the High Court may be

;i;;;; t. issue appropriaie writ, order or direction more particularly in the

Irtri" ot writ of tr,'iandamus for declaration declaring that denial of pension
'uln"tt 

,no"rih" Pension Sctreme to the employees by the nettc'-ttvlel1l1d,
*no nru" ietired from service of the APIIC prior to the cut off da(e of 30'06'2008

Li'""si*ii"s io 
"orptv 

*iin t'" orders dated 30 05'2011 passed by,the AP

State Human Rights Commission, Hyderabad in HRC No 5138 o'f 2011 and

O"t"n i. ifl"S"f, ,ibitrury, Oiscriminatory, not properand violation of Article 14 and

;i-;i ih; C"onititution of tnaia and consequentiy direct the APllC, Hvderabad to

ir;;;";ath;;roers oatei:0.o5.2o11 puts"d bv the AP State Human Rishts

C.Irri".ion, Hyderabad in HRC No. 51i8 of 2011 and batch by extending.the

;;;;i;;:;h;L retrospectivelv to all the emplovees of the APIIC who retired

[i"i t" tn. 
"rt 

ofr art" bt eo.od.zooa and who have served for atleast ('10) years

T



in the Corporatio r, before quitting the service in any manner including by
superannuation, r,)Signation, VRS or otherwise by arranging monthly p.*ion
with effect from 01 .04.2008 and onwards on par with thoie-who weie already
covered by the scheme under circular dated 03..1 1 .200g of the Aplli,
Hyderabad.

Counsel for the Pc,titioner: SRI G. MALOJI RAO

Counsel for the Re'spondent No.1: THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI L. PRABHAKAR REDDY, SC FOR TSIIC

The Court made the following: ORDER

I



I

THE HON'BLE THE CHIEFJUSTICE ALOKARADIIE
AND

THE HON'BLE SHRI JUSTICE ANIL KUMAR JUKANTI

WRIT PETITION No.26401 OF 2011

ORI)ER. 6r. rhe Hon'ble the Chief Justice Alok Aradhe)

Mr. L. Prabhakar Reddy, leamed Standing Counsel for the

Telangana State Industrial Infrastructure Corporation Limited for

the respondent.

2. For the reasons assigned by us in the order passed in

W.P.No.32205 of 2011 today, the writ petition is dismissed.

There shall be no order as to costs.

As a sequei, miscellaneous petitions, pending if any, stand

closed.

SD/-MOHD. ISMAIL
ASSISTANT EGIS R
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HIGH COURT

DATED:20103t2024

ORDER

WP.No.264A1 ot 2011

DISMISSING'IHE WRIT PETITION
WITHOUT COSTS
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